
CENTRAL ADMINISTRATIVE TRIBUNAL I RRINOIRAL ilNOH

Original AppTicatlon No.3073/2001

New Delhi , this the 9th day of November,2001

Hon'ble Shri S.A.T.Rizvi, Merriber(A)
Hon'ble ohri Shanker Raju,Member(J}

1 , Shr i Di1 raj S i ngh,
S/o Shri Tejinder Singh
Reti red Genera! Manager
Diesel Log omo 11v e Wo r k s

Varanasi,
2, Shri Laljee Singh

S/o S h r i S i n has a n Sing h
Retd, G.M.N.E. Railway,

3, Shri Hrishikesh Bandopadhyay

s/o late Shri Bishnupada

Retdr G=M, Eastern Rly,
Calcutta,

4, chande r Man i Ma 1i k

S/o 1 ate Shri B.R.Maiik
Retd, G.M. S.C. Rly.

5. Shri Naubat Lai

s/o Shri Bishamber Dayal
Redt, G.M. N.A.P.

6. Shri Himangsu Sekhar Sinha
s/o late Shri Haridhan Sinha

Retd. G.M, Metro Railway
vOal cutta.

7. Srnt. Kaushelya Singh
w/o 1 ate R.F, Singh
Redt. G.M. South Eastern Rai

8. Mrs. Veena Khosla

w/o late M.K. Khosla
Retd. G.M Northern Railway
New Delhi,

(By Advocate: Shri B.S.Mainee )

Versu.s

1 , Secretary
Railway Ministry Rail Bhawan,
New De1h i.

2. Secretary

Department of Personnel, Pension
and Public Grievances

North Block,
New Delhi.
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By Hon'ble Shri S.A.T.Rizvi MemberfA)

-APPLICANTS

-RESPONDENTS

The applicants who retired as General Managers

in tne Rai priur to 1 . 1.1396 are aggrieved by

ihCuf r eut I ixation of their piension as well as family

pension. The content11un^ tt h a t t ri o u g li their jc e n s i o n w a s



I

initially fixed in accordance with the Circular letters

dated 15.1,1999 and 9,9.1 999, the same i s now proposed to

be reduced vide letter dated 1 ,10.2001(Annexure A-1).

2. A sirnilar case ha^ been placed before the

Division Bench consisting one of us (Shri S.A.T.Rizvi) in

OA 2162/2001 which was disposed of on 30th October, 2001

with a direction to the respondents. The circumstances

of the aforesaid case are identical to the circumstances

of the present case in all respect5° Accordingly, the

present case is alscu^SatilSB to be disposed of in the same

V  te rms,

We accordingly find that the ends of justice

Wi l i be QUiy fneL- if the present case is disposed of at

this very stage without issuing notices with a direction

to the respondent-authority to consider the present OA as

a representation and to decide the same expeditiously and

i n a n y e v e n t w i t hi i n a p e r i o d o f t h r e e mo n t h s f r orn t h e

date of receipt of a copy of this order by passing a

reasoned and a speaking order. Meanwhile, during the

aforesaid period of three months, the recoveries proposed

"to be made in terms of para 3 of Railway Board's letter

dated 1.10,2001 will remain stayed. Similarly,

utsQuctions proposed to be made from the amount of pension

otherwise payable to the applicants wi11 also remain

stayeu du? ing the aforesaid pieriod of three months.

present OA is disposed of in the

aforestated terms at the admission stage itself. No

costs. I



Registry is dir'euteu to send a copy of the OA

aiurig W I L-D this ordSr" tO th© reSfjOflderTtS ■

6- Issue Dasti.

(Shanker Raju)
Member(J)

(S.A.T.Rizvi)
Member(A)
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